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(b) whether that target wag achiev-
ed;

(¢) if not, what are the reasons
therefor; and N

(d) the steps being taken to in-
crease the production of cement in
the country?

THE MINISTER OF STATE IN
THE DE: ARTMENT OF INDUS-
TRIAL DEVEIL.OPMENT (SHRI M.
ARUNACHALAM): (a) Target of
production of cement during the year
1985-88 wag 33.50 million tonnes.

(b) and (c¢) Production of cement
during 1985-86 wag about 33.1 million
tonnes achieving about 99 per cent
of the target. The marginal shortfall
in production compared to the target
during 1985-86 was mainly due to the
heavy and pro.onged power-cuts in
some of the major cement producing
_States particularly Karnataka and
Rajasthan, labour problemg in scme
plants, shortage of coal and wagons
In certain cases and delay in the
commissioning schedule of some of
the new projects,

(d) With a view to increasc the
cement production, efforts are conti-
nuous'y made to encourage maximum
utilisation of existing capacity, by
removing the infrastructural cons-
traints inhibiting production. The
progregg of new gchemes which have
been sanctioned is also periodically
reviewed to ensure commissioning of
the projects ag per schedule,

Cess from beedi industry

900. SHRI VIJAYA MOHAN RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) how much cess was collected
during the years 1983-84, 1984-85,
and 1985-86 so far from the Beedi
Indusiry in Andhra Pradesh; and

(b) how much amount hag been
allotted and released during the
above years for taking up the socio-
economic programmes in order to im-
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prove the living conditions of Beedi
workerg in Andhra Pradesh?

THE MINISTER OF STATE 1IN
THE DEFARTMENT OF INDUS-
1RIAL DEVEI OPMENT (SHRI M.
ARUNACHALAM):. (a) Year-wise
collecticp of cess in Andhra Pradesh
is ag undep:—

1983-84 Rs, 55.36 lakhs
1984-85 Es. 68.35 lakhs
1985-86 Rs, 51.57 lakhs

(b) The alloeation of fundg and its
expenditure is not incurred State-
wise. The detaiis of Budgetary allo-
cation are given below:

1983-84 Rs. 72.19 lakh for the
5 Stateg of the Sou-
thern Region. '

Rs, 21.89 lakhs for
Andhra Pradesh
and Tamil Nadu,

Rs. 40.30 lakhs for
Andhra Pradesh
Tamil Nadu.

1984-85

1085-86

HMT Limited, Nabha

901. SHRI BIR BHADRA PRATAP
SINGH: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether it is a fact that the
HMT Limited, Nabha has been found
to have contravened various provi-
siong of the MRTP Act;

(b) if so, the details thereof and
the action initiated against the 3aid
company; and

{¢) which are the other listed com-
panies under the MRTP Act that have
also been contravening the provisions
of the Act and/or to which notices
have been issued by the Commission
during the last six months?

THE MINISTER OF STATE IX
THE DEPARTMENT OF INDUST-
RIAL DEVELOPMENT (SHRI M.
ARUNACHALAM): (a) and (b) 1t
is presumed that the reference Is to



